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अपीलाथ�  क�  ओर से/ Appellant by : None 
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आदेश / O R D E R 

 

 When the appeal was called up for hearing, nobody 

representing the assessee appeared nor has  any adjournment request  

been received.  Hence, it is inferred that the assessee is not interested 

in prosecuting the appeal. Following the decision of the Delhi Bench of 

the Tribunal in the case of CIT v. Multiplan (India) Ltd. (38 ITD 320) 
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(Del), I dismiss the appeal filed by the assessee, for non-prosecution. 

2. In the result, the appeal  of the assessee is dismissed. 

 Order pronounced  on Thursday,  the  4th  day of January, 2018, at 

Chennai.   
    

        

Sd/- 

  
 

 (अ�ाहम पी. जॉज�) 
(ABRAHAM P. GEORGE) 

  लेखा सद�य/ACCOUNTANT MEMBER 

 चे$नई/Chennai  

 %दनांक/Dated: 4th  January, 2018 

KV 
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